
     

       
         

      

        
      

  

             

          

     

   

  

  

           

     

  

      

     

         

 

     

 

       

   

     

 

      

 

     

  

    



was approved by the requisitc majority ofthe Shareholders present and voting at the

meetlng.

4. The Counsel for the Petitioner Company further submits that as directed by this

Tribunal notices have been served upon all the Regulatory Authorities namely, (i)

concemed Income Tax Authorities with in whose jurisdiction the Petitioner

Company's assessments are rnade, (ii) the Ccntral Government through the office

of Regional Director, Westem Region, Mumbai, (iii) Registrar ofCompanies, (iv)

the Secu ties and Exchange Board of India, (v) BSE Limited and (vi) National

Stock Exchange of India Limited, as per Rule 8 of the Companies (Compromises.

Anangements and Amalgamations) Rules, 2016

5. At Ieast 10 (ten) clear days before the date fixed for headng, Petitioner Company to

publish a notice ofhearing ofthe Petition in 2 (two) local newspapen viz. "Business

Standard" in English and "Mumbai Lakshadeep" in Marathi, both circulated in

Murnbai

6. The Petitioner Company to file an affidavit regarding the directions given by the

Tribunal pertaining to advertisement ofnotice ofhearing and repol1 to this Tribunal

complied rvith

V. Nallasenapathy, Member (T) B.S.V. Prakash Kumar, enlber (J)

3. Leamed Counsel for the Petitioner Company submits that in pursuance ofthe Order

dated l2Ih April, 2017 passed by this Tribunal in Company Scheme Application No.

433 of 2017, meeting of the Equity Shareholdcrs of the Petitioner Company u'as

convened and held at The Club, 197, D N Nagar, Andh€ri West, Mumbai 400053,

on 246 May 2017 at 1.00 p.m. for the purpose of considering and, if thought fit,

approving, with or without modification(s), the proposed arrangement embodied in

the Scheme between Balaji Motion Pictures Limited, Bolt Media Limited, and Balaji

Telefilms Limited and their respective Shareholders. In the said meeting, the Scheme

that the direction regarding the issue of advertisement of the notice has been duly
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